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3reer/Order

PER N.K. SAINI, VICE PRESIDENT

This is an appeal filed by the Assessee against the order of the Ld. CIT(A),
Panchkula dt. 07/08/2019.

2. The Assessee furnished an application for withdrawal of this appeal stating

therein as under:

Subject: - Request for withdrawal of appeal for the AY 2010-11 in the case of Usha Garg
SCF 67, Grain Market, Sector 26, Chandigarh in pursuance to filing of declaration under
Direct Tax Vivad Se Vishwas Act, 2020, PAN: - ACRPGé6164A.

Sir,

The assessee has filed an appeal before Hon'ble ITAT having ITA No. 179/CHANDI/2020 on
18/02/2020 for the AY 2010-11 against the order of Ld. CIT (A), Panchkula. The copy of
Form No. 36 is enclosed here with for your kind perusal.

In this regard, it is submitted that the assessee has filed the declaration in Form 1 and Form
2 as prescribed under the Direct Tax Vivad Se Vishwas Act, 2020 for the AY 2010-11 and
therein had filed the irrevocable undertaking in which the assessee had voluntarily waived
all the rights, whether direct or indirect, to seek or pursue any remedy or any claim in
relation to the tax-arrear which may otherwise be available to the assessee under any law
for the time being in force, in equity, by statute or under any agreement entered into by
India with any other country or territory outside India whether for protection of investment
or otherwise. The copy of such Form 1 and Form 2 filed by the assessee on 08.07.2020 is
also enclosed here with for your kind perusal.

In response to the same, the Ld. PCIT, Panchkula has also issued Form 3 to the assessee
wherein NIL amounts has been determined to be to be payable by the assessee towards
full and final settlement of the tax arrears covered by the said declaration under the



Direct Tax Vivad Se Vishwas Act, 2020, i.e. Form 1. The copy of such Form 3 issued by the
Ld. PCIT, Panchkula dated 13.10.2020 is also enclosed here with for your kind perusal.

Now, as prescribed under the Act and as per Rule 5 of the Direct Tax Vivad Se Vishwas
Rules, 2020, the assessee hereby withdraw the appeal filed before your good self having
ITA No. 179/CHANDI/2020 on 18/02/2020 for the AY 2010-11 against the order of Ld. CIT (A),
Panchkula in the manner as mentioned herein above and also as mentioned in Form 2 of
the Direct Tax Vivad Se Vishwas Act, 2020.

It is kindly requested to your good self to acknowledge the same.

USHA GARG

3. During the course of hearing it is noficed that the assessee has availed the
immunity scheme i.e; Vivad Se Vishwas and the Income Tax Department has issued
Form 3 bearing Certificate No. 645040000131020, in response to the application filed
by the assessee, under section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020,

therefore the appeal of the assessee is to be dismissed as withdrawn.

4, The Ld. Sr. DR did not object if appeal of the assessee is dismissed as withdrawn.
5. In view of the above the appeal of the assessee is dismissed as withdrawn.
6. In the result, appeal of the assessee is dismissed.

(Order pronounced in the open Court on 28/10/2020)
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